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CENTRAL ADAINISTRATIVE TRIBLNAl. 

ALLAHABAD BENOi 

THIS THE,,,,,, QAY Cf ,,,,,,,, 1996 

Ck'iginal Application No. 837 of 1990 

Het.i. MR. Jl5TICE B.c. SAKSEN.i, V ,C. 

HCN, MR. S, PAS GbfTA,M~BER(A) 

Anil Kumar Pandey S/o Late Shri N.K. Pandey 
Conductor Northern Railway, Kanpur Central 
R/o L.I.G 148, Hemant Bihar , Barr-2, Kanpur 

•••• Applicant 

Versus 

t.nion of India through Ministry of 
Railway, Divisional Railway Manager 
Northern Railway, Allahabad Division 
Allahabad·. 

0 R D E R(Reserved) 

JUSTICE B.c. SAKSENA• v .c' 

t •••• Responden~s 

Through this C1\ the applicant all•t•s~xx•x•s \\ilo was 

working as Conductor, in Northern Hallway Allahabad seeks 

quashing of the order of punishment of withholding of incre 

menttK for one year with cunulative effect w,s ,f·. 16 ,41.90, 

Copy of the impugned order is Annexure 12. He has also 

challenged the validity of circular issued by the Divisional 

Railway Manager Northern hailway Allahabad and Senior DCS 

Northern Railway Allahabad. copies of which are Annexures 

8 and lA respectivelyJ ~o far as they provide that the 

conductors/~s and T,T,cs aw«~ts«x«• shall be held respo-
bJ--

nsib!e for the ca 'Jse of Alarm chain pulling • The said 

circular was also provided that it will be the responsibiliq 

to the conductor to give the reasons for the alarm chaim 

pulling . 
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2. The respondents have filed a written statement and the 

applicant has filed a rejoinder affidavit'. As far as the 

order of punisment of witholding of increment for one year 

is concerned the respondents have stated that a charge sheet 

was issued to the applicant and he failed to give any 

satisf•ctory explanation for his fault in non indicating the 

reasons which lead to the alarm chain pulling on 2C.ll.89 in 

between Kanpur and Mogal Sara i stations in 2522 00 tra int. 
si!'lce 

The order of punishment had be~\ passedAaccording to the 
his explanation was ~v 

respondents ~/found to be unsatisfactory. The appeal 
was 

against the order~a!so rejected. It has been pleaded that 

since it is a primary duty of the P.ailv!ay Administration to 

ensure that the trains rl..Cl on time the circular letters have 

been issued placing responsibility on the conductor aho has 

been made the captain of the team and had been s•ddled with 

the responsibility of indicating the reasons for alarm chaiJD 

pullin9 during his working hours. It has also &een indicated 

by the respondents that the said circuls~s have been issued 

in view of the revised :instructions of the Railway BoardJ. 

3. The applicant challenged the said circular on thea ground 

that they are violative of the provisions contained in 

j ilg ~Director Ra ilYiay Board {Traffic' order dated 2 .2..&1 

which vrere addressed to the General Managers All India 

Railv~sys and which provided that the conductors and T.T.Es 
to be 

were notAheld responsible for alarm chain pulling/theft ~tc 

in sleeper coaches. As noted hereinabove, the said circ~lars 

have been issued on the basis cf the revised instructions of 

the Railway Board. The respondents should have specified 

• 

the number and date of the revised instructions of the Railwey 

Board! • However. since they have specifically pleaded ~~ 
• .p3 
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that the circulars have been iss~~d on the basis of the 
It is difficult to ignore the said statement. 

revised instructions of the Railway Board.A They are policy 

decisions and they cannot be held to be illegal since no 

statutory provisions have been shown to have been violated~ 

A perusal of Annexure 2 shows that the captaincy &Clam• JraS 

devised after discussion at a meeting with the captains(condu 

ctor and TTEs of Kanpu.r and Tundla on various dates in July 

1989. The Senior DCS was competent to issue the Administra­

tive directions and the applicant cannot be permitted to & 

challenge the same after he was ~ound to have been remissam 

'" the discharge of the responsibility placed on him as a 

conductor. In view of t he ple adings it is difficult to hold 

that the order of punishment is in any v~y arbitrary or 

capricious. The reasons f or the same have been given out 

in the counter affidavit vklich •P~ to be satisfactory to 

us i 

4. In view of the above, there is no merit in the O.A. No 

case for grant of the relief prayed for is made out~ The GA 

ordingly ~ism is sed". Parties to bear their own costsr. 
I 

~~a.. k_c;\!~-P 
VICE QiAIR &Ml 

Dated • , :2,f 
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